
From

Registrar General,
High Court of Utlarakhand,
Nainital.

To

District Judge,
Dehradun.

No. 2. 6flC; UHC/XI(e)-1/Admin.Al2004 Dated: June -6 ,2014.

Subject:

Sir,

Regarding conferment of powers for trying the cases UlS
3(1) read with Section 4(2) of Prevention of Corruption Act
(C.B.I.), 1988 (No. 46 of 1988.

Kindly find enclosed herewith photocopy of Notification No.

1262/XX-3-2014-04(55)2003 dated 06.06.2014, issued by Home Section-3,

Government of Utlarakhand, Dehradun for information and communication

to the officer concerned for immediate compliance.

Encl: As above.
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